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\ No. LXXV OF 1852 

[26th December, 19521 

An Act further to 

1. Short titlei-This 

f 1951, as extended 
Bangal Evacuee 

ra by the notifica- 
tes, No. 101-KC.,  
principal Act), for 
s and figure "the 
d always to have 

t V of 1951, as 

tural land cn 01' after 

possession of that land as a bat adar, a t  the beginning of the next 
crop season which would be avaifable after the application, on the 
same terms and conclitions, 5s fa rbs  may be, as were applicable tb 
him as such bargadar when he lef&Tripure. 

i 

(2)  On any such application as':is referred to in sub-section ( I ) ,  
the Collector shall, after rnaliing suc4 summary inquiry as he thinks 
fit and if satisfied that the applicant dhould be restored to the posses- 
sion of any agricultural land as a bargqdar, place the applicant or 
empower m y  officer subordinate to him to place the applicant in the 
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ly (Tcipura ArnevZi!rnent) [am bxxv OF 19521 

the same terms and conditions, as far a8 
le to him when he left Tripura, and for such 
the officer, as the case may be, may use or 
e ps may be necessary. 

E 
I \.I 'L Explanation.--Fo purposes of this section, a 'bargadar! 
F 
t ,. rne2ns.a person who, he system generally known as adhi, barga 

or bhag, cultivates the of another person on condition of deliver- 
i ing s share or quanti e produce of such land to that person." 

s . 4. Repeal.--(l) The West Bengal Evacuee Property (Tripura Amend- 
ment) Ordinance, 1952 ( V I  o 19521, is hereby repealed. a 

(2) Notwithstanding such 1, anything done or any action taken 
in the exercise of any power c ed by or under the said Ordinance shdl  
be deemed to have bee11 don ken in the exercise of the powera con- 
ferred by or under this Act, is Act were in force on the d q  on 
whioh such thing was done 


